THURSDAY THE TWENTIETH DAY OF
) AUGUST
TWO THOUSAND AND TWENTY SIX

THE HONOURABLE THE CHIEF JUSTICE SR APARESH KUMAR SINGH

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEA| Nos. 882 and 883 OF 2026

W.A. NO: 832 OF 2026
== 90« OF 2026

Sri G. Sankarsh Reddy Sio. Late G. Ram Swaroop Reddy, Aged about 46
years, Occ. Business Rio.H.No. 1-2. 45, Gaganmanhal Road, Domaiguda,
Hyderabad. Telangana

..APPELLANT
AND

1. V. Narsimha Reddy, S/o. Late Srj V. Linga Reddy, Aged about. 69 Yrs., Oce.
Business R/o. H.No. 3-2-870/3, VNR Complex Station Road, Kachiguda,
Hyderabad, Telangana.

2. The State of Telangana, Rep. by its Principal Secretary, Municipai
Administration and Urban Development Secretariat Building, Hyderabad,
Telangana.

3. The Greater Hyderabad Municipal Corporation, Rep. by its Commissioner,
Tank Bund Road, Hyderabad, Telangana

4. The Commissioner, GHMC, Tank Bund, Hyderabad, Telangana



P 4

own Planning, Head Office, Tank Bund,

5. The Chief City planner. GHMC T

Hyderabad, Telangana
__RESPONDENTS

1.LA. NO: 2 OF 2026
PC praying that in the circumstances stated in the

High Court may be pleased to suspend
21 of 2026, dated

Petition under Section 151 C
petition, the

affid‘avit filed in support of the
Court in WP No. 130

the order passed by the learmned Writ
05.08.2026, pending final disposal of this Writ Appeal

I.LA. NO: 3 OF 2026

Petition under Section 151 CPC praying that in th
ourt may be pleased to stay all the

pending final disposal of the Writ

e circumstances stated in the

affidavit filed in support of the petition, the High C
further proceedings in WP No. 13021 of 2026,

Appeal

B. SHRAVANTH SHANKER COUNSEL
Ms. GRAHITA AGARWAL REP
SRI. DANDU LAXMAN

Counsel for the Appellant: SRI

Counsel for the Respondent No. 1: SRI K. VIVEK REDDY FOR
Sri. N. PRAVEEN REDDY

Counsel for the Respondent No. 2 : GP FOR MUNICIPAL ADMINISTRATION
AND URBAN DEVELOPMENT

Counsel for the Respondent Nos. 3to5: SRi MIDDE ARUN KUMAR
SC FOR GHMC ’

W.A.No. 883 OF 2026

Writ Appeal under clause 15 of the Letters Patent A P
. nt Appeal Preferred Against O
Dated 05/08/2026 in WP .No.720 of 2026. on the file of the High Cou?t. st order

Between:



-.APPELLANT
AND

—

. V. Narsimha Reddy, S/o. Late Sri V. Linga Reddy, Aged about 69 Yrs., Occ.
Busingss R/0.H.N0.3-2-870/3, VNR Complex Station Road, Kachiguda,
Hyderabad, Telangana

2. The State of Telangana, Rep. by its Principal Secretary, Municipal

Administration AND Urban Development Secretariat Building, Hyderabad,
Telangana

3. The Greater Hyderabad Municipal Corporation, Rep. by its Commissioner,

Tank Bund Road, Hyderabad, Telangana

The Commissioner, GHMC, Tank Bund, Hyderabad, Telangana

The Chief City Planner, GHMC Town Planning, Head Office, Tank Bund,

Hyderabad, Telangana

o

...RESPONDENTS
LA. NO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pieased to
suspend the order passed by the learned Writ Court in WP No. 720/ 2026, dated
05.08.2026, pending final disposal of this V\frit Appeal

LA. NO: 3 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay all
the further proceedings in WP No. 720 of 2026, pending final disposal of the Writ
Appeal

Counsel for the Appellant: SRI B. SHRAVANTH SHANKER COUNSEL
Ms. GRAHITA AGARWAL REP
SRI. DANDU LAXMAN

Counsel for the Respondent No.1: SRI VADEENDRA JOSHI

Counsel for the Respondent No. 2 : GP FOR MUNICIPAL ADMINISTRATION
AND URBAN DEVELOPMENT

Counsel for the Respondent Nos. 3to5: SRI MIDDE ARUN KUMAR,
SC FOR GHMC

The Court made the following: ORDER




E HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

INTH

SRI APARESH KUMAR SINGH

THE HON’BLE THE CHIEF JUSTICE
AND

THE HON’BLE SR1JU STICE G.M.MOHIUDDIN

WRIT APPEAL Nos.882 and 883 of 2026

Dated:20.08.2026

W.A.N0.882 of 2026

Between:
M/s. Koushik Mutually Aided Co-operative Housing Society Limited.
...Appellant
and
V Narsimha Reddy
and 4 others.
...Respondents

W.A.No0.883 of 2026

Between:
ded Co-operative Housing Society Limited.

M/s. Koushik Mutually Ai
...Appellant

and

V Narsimha Reddy

and 4 others.
...Respondents



COMMON JUDGMENT:

Learned counsel Sri B.Shravanth Shanker éssisted by learned
counsel Ms. Grahita Agarwal, representing learned counse] Sri Dandu
Laxman, appears for the appeilant.

Learned Senior Counsel Sri K.Vivek -Reddy, appears for
Sti N.Praveen Reddy, learned counsel for respondent No.1 mn
W.A.No0.882 of 2026. He also appears for Sri v adeendra Joshi, learned
counsel for respondent No.1 in W.A.;No.883 01'2026.

Sri Midde Arun Kumar, learned Standing Counsel for Greater

Hyderabad Municipal Corporation, ap;pears for respondents No.3 t0 5 :

2. Both the writ appeals are by thé unofficial respondent in
W.P.N0s.720 and 13021 of 2026, being aggricved by the common
interim order dated 05.08.2026 passed in the said writ petitions in
respect of the subject property, whereby the learned writ court directed
the Commissioner, Greater Hyderabad Municipal Corporation (GHMCQ),
to issue provisional OCCupancy certificate 1o the writ petitioner, who is
respondent Nb.l herein, in respect of the property admeasuring 1802.53
Square metres in Survey No.129/68 Paiki, situated at Banjara Hills,

Shaikpet Mandal, Hyderabad District. Ho'wever, it was made clear that




s

the writ petitioner shall not alienate the property in favour of third party,
except leasing the property and the said order was made subject to
further orders of the court. The learned writ court, while directing the
matters to be posted for 24.08.2026 for hearing immediately after
motion list. also directed the interim order granted eatlier to be extended

till then.

3. The appellant, who was the unofficial respondent in the writ
petitions. was also present when the impugned interim order was passed.
Both the writ petitions have been pos.ted for 24.08.2026 i.e., coming
Monday. The appellant has also filed a stay vacate petition and counter
affidavit in both the matters. Essentiall;, the grievance of the appellant
is that the writ petitioner had obtained the building permission on the
subject property by misrepresentation which has been revoked on the
representation of the appellant. Pending adjudication on the challenge to
the revocation order. the learned writ court has directed the GHMC to
issue the provisional occupancy certificate to the writ petitioner. The
learned writ court has, however, made it clear that the writ petitioner

shall not alienate the property in favour of the third party, except leasing

the property and it shall be subject to further orders of the court. The
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matter has beep posted on 24.08.2026 for hearing immediately afier the

motion ljst.

4, According to learned counsel for the appellant, it is the owner of
the part of the subject property. Reference is made to the previous

litigation between the parties, which went up to the Hon’bje Supreme

5. On the part of the Writ petitioner, learned Senjor Counsel has

the GHMC 1o issue provisiona] occlipancy certificate with a conditjon
that the writ petitioner will pot alienate the property in favour of third
party, except leasing the broperty. The appeliant has filed a stay vacate
petition and since the matter s posted on 24.08.202¢ itself, this court

may not interfere in the Mmatter at this stage.

6. Learned Standing Counse] for GHMC submits that GHMC 18 in
the process of filing the counter affidavit. He hag referred to Section
455 of the Greater Hyderabad Municipal Corporation Act, 1955, under
which Occupancy certificates are issued. According to him, the GHMC

would be filing its counter affidavit on or before 24.08.2026.
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unsel for the parties i the limited gamut

7. Upon hearing learned €O
of facts taken note above, we do not deem it proper 10 make any
observations on the merits of the case on contest between the parties,
74.08.2026 i.e., after four days and

since the writ petitions are posted for

the appellant has also filed a stay vacate and counter @fﬁdavit in the
¢ the GHMC 1s also in the process of filing its

matters and moreove
counter affidavit.

8. The writ appeals are therefore disposed of without any

f the impugned interim order

observations on the correctness of legality ©

or the merits of the case, with a request to the learned writ court to hear

Jeadings by the

the matters on 14 .08.2026, subject 10 “completion of p

parties. All the parties are supposed 10 cooperate in the proceedings.

There shall be no order as to COSIS.

Miscellaneous applications pending, if any. shall stand closed.

iy SD/- NAYANI CHANDRA SEKHAR RAO
DEPUTY REG/LSTRAR
e
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o SECTION OFFICER
To,

1. The Principal Secretary, Municipal Admini
Secretariat Building, Hyderabad, Telangana.

stration and Urban Development

2. The Commission
er, Grea ' i~
Road. Hydomtad Telangati; Hyderabad Municipal Corporation, Tank Bund

3. The Commissi
‘ sioner, GH
4. The Chief City Planne:wC’ Tank Bund, Hyderabad Telang
, ; ana

Hyderabad, T GHMC Tow .
5. One CC to SRel,agg?\ng n Planning, Head Office Tank B
’ LAXMAN ! und

6. One CC
to SRI. VADEENDRA JO Advocate [OPUC]

SHI, Advocate [OPUC)



7. Two CCs to GP FOR MUNICIPAL ADMINISTRATION AND URBAN
DEVELOPMENT ,High Court for the State of Telangana, at Hyderabad [OUT]

8. One CC to SRI. MIDDE ARUN KUMAR, SC FOR GHMC [OPUC]

9. Two CD Copies
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HIGH COURT

DATED: 20/08/2026

COMMON JUDGMENT

DISPOSING OF BOTH THE WRIT APPEALS
WITHOUT COSTS
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